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various States (State-wise) durin!: 
1964-65; and 

(b) the names of places where they 
will be opened? 

The Deputy MInister in the MinistrT 
of Labour and Employment (Shri R. 
K. Malviya): 

A statement is laid on the Table of 
the House. [Placed in Library. See 
No. LT-2701/64.] 
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Cantonmeat Board, Ambala 

!O88. Shrt A. N. Vidyalankar: Will 
the Minister of Defence be pleased to 
.tate: 

(a) whether it i. a fact that arrears 
of house and water tax, amounting to 
about Rs. 4 lakhs are still to be 
realised by the Cantonment Board, 
Ambala; 

(b) whether it is also a tact that 
the post of Tax Superintendent is 
lying vacant tor about 3 years; and 

(c) the action Government propose 
to talee to get the arrears realised? 

The Deputy Minister in the Ministry 
of Defence (Shri D. R. Chavan): (a) 
Yes. Sir. The arrears amount to 
about Rs. 5.50 lakhs, including a sum 
of Rs. 1,66,076 due from evacuee pro-
perties. 

(b) Yes, Sir. 

(c) Action is being taken by the 
Cantonment Board to recover the 
arrears from the owners! occupiers of 
properties. under the provisions of 
Cantonments Act, 1924. The question 
of filling the post of Tax Superinten-
dent will also be pursued with the 
Cantonment Board. 

Military Nursing Schools 

( Shri Ram Harkh Yadav: 
2089. { Shri Vishwa Nath Pandey: 

l Shri Onkar Lal Berwa: 

Will the Minister of Defence be 
pleased to state: 

(a) the number of Military Nursing 
Schools in the coun try and their loca-
tions; 

(b) whether Government propose to 
5tart a new school at Poona; and 




